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Policy document and submitted its Re-
port 10 «be House on the'Zlst December, 
1993. The recomroendatibhs contained in  
the  Report have   been   considered  my 
Ministry and necessary action takes 
Vioies   have  been prepared. 

Along with food and clothing,1 housing 
is a basic human need. At the same time. 
it is a productive activity which contri-
butes to the attainment of several' nation-
a! policy goals. Ft stimulates savings and 
investment creates additional em-
plasment opportunities^ increases produc-
tivity, creates conditions conducive to the 
achievement of social objectives its' the 
health, sanitation, education and welfare' 
seo.ors and improves generally the' quali-
ty of life. Apart from being an end in 
itself, housing, thus, is the means to 
achieve -.sveral other ends and has, 
therefore, come' to be recognised world-
wide' as a major engine of growrti and 
developmefit. 

The Natioial  Housing Policy,  ivhich is 
nn before this august House for endOrse-
meni,  ha-  in be   viewed in this context. 
Till  the  mid-eigblies,  we   did  hot     
have a national-level housing policy.The 
Estimates  CoBimiftse     of  the   Eighth  
Lok Sabha   recommended   in  its   Report    
for the year  19S5-86 that Government 
should evolve  a National Housing Policy 
for    s planned  development   of  liveable  
human settlements,   Accordingly  the fim 
Na tional Housing Policy was formulated 
and placed before Parliament' in May,   
198§. The Action   Plan a cmriced by the" 
GOv-enunent in January 1996 envisaged   
reformulation of the,  National   Housfna 
Policy with specific programmes directed" 
towards the poor  and for  improving the 
housing finance   system'.   The    National 
Housing Policy was accordingly refoniia-
laied  by   the   Government   after   broad-
based' consultations and' also' faking i'nto 
consideration' the   several  new   develop 
metits   at the' national  and  international1 

levels since ?988, and,  in paifidular_    
the' adoption by the United Nations  in 
1989 of the Global Strategy for Shelter for 
the year 2000. 

The   Folic y   document  which   is  
now  before the House for consideration, 
has 
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Now, we Will take up the Govern-
ment Resolution on the National 
Housing Policy.   (Interruptions) 

GOVERNMENT RESOLUTION 
UADkR CONSIDERATION 

NATIONAL  HOUSING  POLICY 

THE MINISTER OF URBAN 
DEVE LOPMENT (SHRIMATI 
SHEILA KAUL).: Madam, I beg to 
move: 

"That this House approves  the 'Na
tional   Housing  policy laid  on the!
Table   of  the House on the 9th July,
1991'. 

Madahi if is my proudj privilege to 
initiate' a discussion on, the National 
Housing Policy which was tabled' by 
me in this au$st House on the 9th 
July. 1992. As the House had to 
deliberate on a number of other 
issues, h has Sot been possible to 
discuss this policy document during 
the last two years. In the meaiawhSe, 
the Standing Committee of Parliament 
on Urban and Rural Development' has 
thoroughly     examined this 
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[Shrimati Sheila Kattl] been 
formulated to address tjie challenges of 
the Housing crisis, manifested in a large 
number of hougeless houssholds, over 
50 million persons living in slums, 
spiralling prices and rents of land and 
houses, rampant speculation in urban 
lands deficient availability of drinking 
water, sanitation and other services and 
the increasing struggle of the poorer and 
vulnerable sections of the society to ac-
r,aire affordable shelter. 

1 am sure that the ton. Members have 
atud'ed the National Housing Policy do-
cument circulated . by my Ministry. 
Without joiug into its details. I would 
like to totck on the main features of the 
Policy 

Firstijr, the Policy aims at teaching 
out to people who need the support of 
the State most, namely, the houseless 
and vulnerable sections. It is designed to 
enable -these target groups to secure for 
themselves affordable shelter through 
r.wess to developed land, finance, 
appropriate building materials, cost-
effective building trcbiiologjr and 
increased infras-tructura! facilities. 

Secondly, the Policy envisages a 
major shift in the role of Government 
from that of a builder of houses to a 
facilitator of housing activities, with 
responsibility for creating an enabling 
environment by eliminating constraints  
and developing an efficient system for 
the delivery of varieus jhoasbae inputs. 
Thirdly thje Policy reiterates the 
commitment of Government to assist 
disadvantaged groups like the 
Economically Weaker Sections, 
Scheduled Castes and ScheHuled 
Tribes, Physically HandioapperJ, 
households affected by natural 
calamities, poor widows and single 
women, in securing affordable shelter. 

Lastly, the Policy rutty recognises the 
role of non-Government and 
community-based organisation in 
assisting the under-privilegerl sections 
of the society to secure  adequate and 
affordable shelter. la keeping with the 
National Housing Policy, several 
initiatives have already bun taken in the 
sheker sector.    (Inter. 
ruptions),  

SHRI S. S. AHLUWALIA (Bihar): 
Has Mr. Narayanasamy joined the Op-
position?   (Inerruptions). 

THE   DEPUTY    CHAIRMAN; ..... 
leader of the Opposition.... (Interrup-
tions) . 

SHRI V. NARAYANASAMY 
(Pondi-cherry): I have not joined the 
Opposition. Some seats are empty here. 
There-fors^ I  am siting here.  
(Interruptions) , 

SHRIMATI SHEILA KAUL: The 
Constitution (Seventy-Fourth) Amend-
ment Act, 1992 has been passed. It pro-
vides for more democratic decentralisa-
tion of pawer to urban tocal bodies, 
which is bound to give a new timpetus 
to housing  and  urban development. 

A Model Rent Control Legislation has 
been formulated and tabled in Parlia-
ment and circulated among the States 
for adoption. This is expected to 
improve the rental housing market in 
the country, particularly in the larger 
cities. 

A Model Apartment Ownership Bill 
and a Model Bill for regulation of acti-
vities of builders/developers have been 
formulated and circulated among the 
States for adoption. 

The Constitution      (Seventy-Fifth 
Amendment Act, 1994, which has come 
into force with effect from the 15th 
May, 1994; will enable the State 
Governments to establish State-level 
Rent Tribunals for expeditions disposal 
of tenancy litigations. 

The  Public Premises  (Eviction of, 
Unauthorised Occupants) Amendment 
Act, 1993 will enable public authoritiei 
to secure summary eviction of unautho-
rised occupants from public premises. 

In addition, concrete action has been 
taken to augment the flow of institu-
tional finance, NRI investment and the 
Central and State budgetary support in 
the housing sector. Various fiscal 
conce-jsioni have been accorded in 
regard t 
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custom and excise duty which will 
encourage enterpreneurs to set up 
manufacturing Units for the 
production of low-cost building 
materials by utilising agro-industrial 
wastes. 

Before I conclude, I would like to  
assure the House that the Central, 
Government is determined to 
implement the National Housing 
Policy in letter and spirit through the 
effective and wholehearted 
participation' of the State Gov-
ernments, which are ultimately respon-
sible for the formulation Of time-
bound action plans and execution of 
the housing schemes for the various 
target group? in accordance with their 
priorities , an3 resources. 

With these words, I request the 
House to consider and endorse this 
historic document. 

The question was    proposed. 
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THE DEPUTY CHAIRMAN; Shri 
Jagraohan. 

SHRI IAQMQHAN: (Nominated); 
If you permit me, I will speak from 
ihis place.. 

THE DEPUTY CHAIRMAN; Yes, 
you tan. ccsne forward. 

SHPJ TAGM0BAN; Madams my point* 
of criticism are mat d rested only against 
the Mininstry and I am -not saying that 
the  New Housing  Policy  is perfect.   It 
Ms many loopholes. But,. myprelimin-
ary objection is that the Government of 
policy  as a  Whole,  the  Government of 
Indian approach' as a whole' not of the 
Ministry is so defectiss.- I  was    sayin? 
that  it  is  the  general approach ot the 
Government, rite general approach of 
the Placing Commission that needs  to 
be looked into. Housing is being.given a 
vwy. low priority. In our thinking,  and 
We are not givlog adequate 
consideration to the emerging seafity of 
the developing world. You know as 
early as in 1920. the famous architech 
carbusier  had Said 
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that the problem of an epoch is the 
problem of housing and even our great 
Pt. Jawahar Lai Nehru had said that if 
we want to have human -welfare, it is 
connected with housing and' if we want 
to have real social and economic deve 
lopment, it is connected with housing. 
In spite of all tile prosperity, in spite 
of alj the technical advancement, which 
the developed world has got, even they 
have not been able to solve the problem 
of house. It is so complex, it is so 
difficult and it has bten correctly stated 
that it is easier for a man to reach 
the moon than to solve the problem of 
shelter on the earth. So, with this 
background the way we are tackling our 
housing problem is really amazing. I 
just can't imagine it. our approach is 
defective. I give a simple example. 
We are now having a large number of 
slums. I shall quote those figures 
later on. These slums are in our 
metropolitan cities and all these slums 
are now becoming a breeding ground 
for AIDS. We allow AIDS to spread 
and then spend biUions of rupees in 
the prevention of AIDS. We very well 
know that one single family in a metro 
politan arei is a tool for spreading AIDS 
in the present context. But, we take 
no care of it We want our country 
to prosper in the economic sense. We 
want   our  economic  productivity to 
increase. Rut, we are creating such an 
unhealthy environment that no nation 
can attain higher productivity if the 
environment is unhealthy. Now. if we 
take the definition of a house as given 
by the. WHO in its Report in 1992. on 
Environment and Shelter, we will have 
to categories 85 per cent of our existing 
houses as substandard. If that is the 
nosition bow do you assume that the 
health of the nation will be perfect or or 
it will be so good  and there will be or 
nickness there will be non-atten- 
dance there will be no full statement of 
productvity in this area? So, So. if we 
want our nation to be efficient, we have 
-to pay ? much greater attention to this? 
aspect 'nan we have done  so far. 

That other aspect which  is      amazing 
is that we are following the same   pat-
tern as was followed in the West, without 
realising that in our case, the problems of 
rural areas as well as the problems of 
urban areas are    simultaneously 
mounting.     We have problems of teem-
ing cities as well as teeming rural set-
tlements.      During the last 40     years, 
the rural population has increased itself 
by 74 pee cent in spite of the tremendous 
migration  that has  taken  place  to the   
cities.      So,  you  are  having cities as 
well as rural  settlements   increasing 
rapidly.      In  the West,  what happened 
was,  when there  was   migration,    
there was de-population in the villages.     
But this  is not happening here.  We     
are not taking this aspect into     account. 
What  is really required in our case   is a 
policy of human settlement, a policy of 
redistribution of population over lifferent 
areas, villages, small  towns, medium-
sized  towns    and '' metropolitan cities.      
Unless  we evolve a   rational policy, we 
will be wasting a lot of our resource  and   
creating  a lot  of  Prob lems.      For 
example,  even now, in our villages,  50 
per cent of our villagers do not have a 
pucca house, and 80 to   90 per cent of 
the houses are only single-unit houses.      
And you are always creating  problems   
in   the  villages  as  well as  in the cities,  
and the conditions   in Our cities are so 
had that they have got the 'highest 
congestion rate in the world, and not 
even nine to ten square-metres of land Is 
available  on an average in the 
metropolitan towns. And we have to look     
into   these    problems.  Now, [he hon.    
Minister read out a     figure. But  these 
estimates of housing shortage made by 
the FICCI are such that  41 -million is 
the housing -shortage at   pre-tsnt.  It will 
go on increasing.      The gap will so on 
increasing over the years. end  it   will  
require  Rs. -1,90,000 crores a the value 
of 1965. prices.  And   how yon meet this 
m-oblem, I cannot   imagine.     If you 
:ake the present price level, it should 
com? to  abort Rs. 2.25.000 crore* to 
mee the    exlstin? honaee.     Every year, 
the gap between •fee demand and the 
supply is .increasing-. 
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[Shri Jagjnohan] So, what are we going to 
do? See the sonditioas in Dalhi, for 
ewunplt,     with all the   planning   done    
there.Earlier, 25 per sent of the population 
was living in substandard houses.     After 
ten years, It become 50 per cent, and now 
itis £6   to 70 per centj and illegal coionies 
are proliferating'.Today,  the massive 
problem fe of uAam  pollution,  urban 
powrty,  and urban productMty.    These 
are the gravest challenges which we have 
to face in  the immediate future. And, 
unfortunately, this policy or the Govern-
ment planning as a whole     does'     not 
ta£e this into account.   There is no use of 
investing money unless you can   get a 
productive use oat of it      But what is  it  
that we see?   Today,  Delhi      is getting 
more  and  more  diseases—respiratory  
diseases  an* water—borne diseases.     
And then there is the new privatisation 
which is coming.    I  do not see  any  
impact of privatisation policy on 
urbanisation.      T do  not  see    how the 
policies are going to be adjusted in a 
precise way.     In a vague and general 
■way, you can say that we will have the 
multinationals coming.     They can come 
and give any amount of rent for     the 
bigger houses'.      They can buy any am-
ount of light at a high price.     But then 
you wt'H have a pattern of settlement in 
which five to 10 per cent will be living fa   
very high  affluence,     shooting      up 
prices,   raising prices,   and   90  per  cent 
of the people living in almost primitive 
conditions.      You come to the    capital 
of Delhi.    You find a very large number 
of people living in primitive conditions. 
Cow to the walled city of Delhi.   Go to 
the walled city of Delhi.    In     one house,   
married  persons     are      staying; 
children are staying.     They are defeett-
ing nearby.       They  are  taking      fapi 
nearby.      How do  you   describe      such 
a condition?      It is worse than  a pri-
ro'f'VF   condition.      They  do not    even 
take  bath.       In such circumstances,  all 
types  of criminal activities are  increasing       
These. things are bound to happen. 
Madant, what is required- is a funda-
mental reorieataftm of the entire policy 

and we hav© to look into onr immediate 
priorities  again. Otherwise, we would go 
on increasing our. problems. I am quite 
sura, that by the year 2,000 A, D. as our 
statistics show, We would, have four cities 
whieh would be among the largest cities 
in the world. These cities would bo 
unmangeable and ungovernable. Then, 
wo would have 20 cities which would 
have a population of more than a million. 
These cities would ajso be- 
ungovernable. No pub. lie utilities. would 
be there. No civie services would 1* 
there. Urban transport would- be a b% 
problem. Urban indiciplinei has already 
crept in. In fact, it is increasing at a rapid 
pace. We have all seen how the I.S.I, is 
able to operate, how it is able to mate use 
of the land mafia in its attempt at 
destabilising the country. These ills are 
accumulating. 

Now, you may say that I am just 
giving the magnitude and the complexity 
of the problem. There are. many other 
aspects of it. But I do not want to 
trouble the House with all these things 
because you are well aware. I have 
just given a glimpse of it. You would 
ask me as to what the solution is- You 
would ask me as to what constructive 
approach  we  should  adopt. I would 
dweloe oo certain oomponts oJ it. 

The first point is, I have always been 
advocating that we are not taking ad-
vantage of the urban lands. Urban land is 
a great resource. Urban land is a gold 
mine which we are allowing to be 
exploited by the racketeers, colonisers 
and speculators. If you make better use 
of the urban lands, we would be able to 
finance all our land projects. We would 
be able to make our cities livable. It 
could generate a tremendous amount. It 
could extra resources for serving the 
needs of the poor. In fact, the rationale is 
that whatever infrastructure investment is 
made, whatever the people or the public 
authorities spend in terms of investment 
in water supply, electricity, roads, etc., 
they should be able to reap back the 
advantages of     those 



261 Government [8 AUG 1994] Resolution 262 

resources. Take any city. Let us 
say, in Bangalore, the public authorities 
invest in water supply or sewage, as a 
result of which the land value goes up. 
In such a situation, it is not the public 
authority which is reaping the advantage 
out of it, tot it is the private specula-j 
tor. Take any city where housing ac 
tivity is hndertaken, Delhi, Bombay or 
any other city. A house costs anywhere 
between Rs. 60-70 lakhs. A man 
spends just Rs. 10 lakhs and after ten 
years, he makes a crore out of it. How 
does h» do it? He is taking advantage 
of the infrastructure which is provided 
by the public authority.      He is not 
providing for the roads. He is not 
providing for other infrastructure. He 
only indulges in speculation, blackmar-
keting and other things. Anyway, that is 
beside the point. 

I would say, Madam, that jou should 
evolve a mechanism by which the public 
authorities should take advantage of the 
infrastructure investment made by them 
Tf you have such a mechanism, you can 
reap a great deal of advantage and you 
can finance all your projects. Now, which 
coloniser is interested in keeping the land 
green? Nobody. It is only when you 
acquire land on a massive scale that you 
are able to indulge in speculatiom. The 
value goes up dispro-portionmtely. 
Unfortunately, you want to give to the 
cultivator, to the farmer, the highest 
price, while at the same time, you want to 
give a house to the slum-dweller at a very 
cheap rate. These fro things do not tally 
with each other. What we should do is. 
we should fix the value at the non-
speculative rate, at the rate which is listed 
before .the public authority made the 
investment. You have first to fix the 
price, acquire the ted and make public 
investment in it. When the land value 
goes up, you can take advantage of that 
and sell, to the commercial people, to all 
the multinationals who are coming in, at 
the full price. From out of the profit you 
get, you can finance ,"11 your green 
areas. All the architectural areas of Delhi 
were planned like. this, and not a sing's 
penny vas  takes   from  Government      
sources. 

When Nehru Place was sold, 400 acres 
of green area along that was financed 
out of that. All the roads which have 
been built in Shanti Nike tan were built 
by charging 40 paise more per square 
metre when the lana was allotted. At the 
tim» of allotment you just charge 40 
paise more per square metre front those 
people, andi they are very happy when 
roads and other things are built. Like 
this, when you acquire land on a large 
scale, whatever money you get from the 
commercial exploitation of the land 
which is meant for commercial 
purposes, or whatever money you make 
out of it from the high-income groups, 
you give it to the poor in accordance 
with the needs of tbe people. 

Now, for the high-income group you 
give at the full market value. For 
commercial purposes, you give at the full 
market value. For middle class, you 
charge a little bit of profit, say, IS to 25 
per cent. For low income group, at the 
cost price. For poor people, you give at 
subsidized rates, 25 to 30 per cent less. 
Then, for slum-dwellers, almost free. 
They come here to work for you. They 
are not villagers. We are always trying to 
distinguish between village and city. In 
fact, 50 per cent of our cities are villages. 
They are the people who come and live 
like villagers, because villagers just 
move to these places. So, if it is planned 
like this, 2,000 to 3;000 hectares of land 
is given practically free to the people, 
(hose who come an,] settle here. So, that 
is a broad pattern by which you can 
finance your schemes and you can bui'd 
colonies where these people can migrate. 

Why should we not allow anybody to 
come and live on the roadside? Why 
;5iould we not allow anybody te come 
and livs on the embankment of the nela? 
Because he will inhale all the f'umes. 
and fall sick and create all types of 
problems. And why should we allow 
them to come and live along the Gov-
smwient cilonies? Because they will 
then   became  domes-ic servants  and 
we 
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-will just get subsdizied fabour and 
nothing else. We should have a migrant 
colony. Wherever a new industrial 
colony is coming up, the colony should 
be there beforehand and we should     
be able to give accommodation at a 
minimum price, and the city should be 
able »o create resources from within 
itself. And that is the only way you can 
finance it. Anybody who says that 
urban development requires a lot of 
money from the national exchequer or 
the State's exchequer, I think, has not 
studied  the subject. 

Now, after the initial stage, a thing has 
come. You go to Gurgaon or just across 
Delhi. They are selling land at Rs. 20 
lakhs, Rs. 50 lakhs and not a single plot 
is there for the poor. You require a 
cobbler, you require a washerman, you 
require, what I call.; service personnel. 
Why can't the Government put a simple 
condition that when you develop an 
area, you fix a certain percentage of 
land, reserve it for them and give it back 
to the public authority? Otherwise, how 
wilj they live? You require a man to 
polish your shoes, but where will he 
come from? If T am a Government 
servant, probably I may get a house after 
30 years, but if I am a service personnel, 
whom the community needs, there is no 
provision. So, how do we meef that? 
That is how these slums are increasing, 
diseases are increasing and law and 
order problems are increasing. So, this is 
only one aspect Vi+ich I am suggesting. 

The second point is, you have a policy 
of housing. What is the policy which 
says, "Housing policy" ary "affordable 
prices"? These are all vague terms. 
"Affordable shelters", "low cost hous-
ing"! What dries it mean? I do not un-
derstand. This country, as it is 
situated— and T have given some 
figures—requires a low-cost housing for 
all. Our policy should be that we should 
recognize that we have no problem of 
housing tat we have a prdblem of 
shelter, of having a roof over our heads. 
Let us first solve that problem of having 
a roof over our 

heads. Then we can go to the type of 
housing which is this multistoreyed, 
50-lakh, 70-lakh buildings. What is thi« 
extravagant European system of urbani-
zation, without realizing what it means? 
Is it a policy? It is no policy at all. It is 
just imitation. There is no application. 
It does not show any vision. It does not 
show any originality. It does not show 
any creativity of mind. 

So, what I am saymg is this Let us lake 
the housing policy. This is very s'mple. I 
have given you the example Of the 
cobbler or washerman or risk-shaw-puller. 
If he comes to Delhi, if I put him in a 
migrant colony and I say, "All right, give 
me Rs. 10/- a month' and I will provide 
you a pucca house on this land which I am 
giving you", the man will very gladly give 
it. Today, his capacity is to pay only Rs. 
10/-, but after he comes and gets himself 
settled in Delhi, his income will so up, and 
he will build himself. Tomorrow he will 
have the capacity to pay Rs. 50/-. With 
this, you prepare a corpus. Then you can 
link it with his savings and whatever loans 
he would get from the HUDCO etc. and 
bui'd a bouse for him. It is a great 
economic proposition also because you 
tempt him to save by giving him the land 
beforehand, otherwise, with whatever 
extra income he gets by working in the 
city, he will go and buy a bush-sbirt more 
or he will go and see a movie more. But, if 
you bind him by your agreement and give 
him the. land, he will have an in-built 
system, -in-built incentive to give you Rs. 
10/-or Rs. 15|- or Rs. 20|- or Rs. 100/-
whatever it is. 

Then, if you provide hira a shelter, he 
will bring his family. If he brings his 
family, he becomes a stable member of 
the community. If you will provide a 
school in that colony, his children who 
are just loitering in their village, will 
get educated. You pay attention to the 
future needs of the people. If you 
cannot give them shelter now, at •east 
yon can give them a school *° get 
educated, a community centre where 
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they can see the television and an open 
playground. So, if we can take care of 
this type of housing, then, it is a 
housing policy. Otherwise, it is not a 
policy. It is a mixture of so many 
disjointed ideas. 

The third apsect is transport.     There 
are  a lot  of problems.     People have to 
travel long distance.  When they have to 
travel long distances, population spreads. 
You have  to use vehicles, buses or other 
things.   What js most important is that 
every city must have a very comprehen 
sive  and  detailed      planning,  zone-wise 
planning, so that the need to travel day 
to day is minimised.      We know    that 
so much population is there     in      the 
zones.      For a population      of    every 
2>500, you must have a primary school. 
For a population of every 5,000,      you 
must have a middle     school.      For     a 
population of every 20,000 or 15,000 you 
must have a higher secondary school. For 
a population, of every 25,000,  you must 
have a college of whatever it is. There 
should  be   a local   shopping,  convenient 
shopping complex.      You can fix        all 
these  yardsticks,  criteria,  so   that  I do 
not  have to go out for the day-to-day     
necessities.     All the offices where I have 
to go, must be decentralised, and    they 
should be available  in  each zone.    If I     
: 
have to get my driving licence,  the 
Transport Office should     be   available     
there if I have to pay my property tax 
or house tax, that office should be avail 
able in that zone so that the need     to 
travel s minimised. There is no 
comprehensive planning  in our societies.      
Even if we plan, we    do not have the 
capacity to implement it because 
somebody will come and ille-gaily occupy 
the land and then you will regularise' those  
colonies. I do    not   understand  it.      We 
are wasting  a tremendous amount of      
resources.  In  fact", I am amazed when 
people say that we do not have the 
resources and that, therefore, we cannot 
meet our problems, Crores and crores of 
rupees have  been  wasted  by  allowing 
people to  illegally  occupy land,  and that 
low land becomes  a liability for all times 
to come. When: it is at a low level, whan 
is has     not   

been serviced, when it is not provided 
with drainage, water-logging takes 
place, and all diseases will come. You 
travel in a train in any place in Delhi, 
you wilj see people defecating around 
and a lot of water accumulating around 
everywhere, breeding mosquitoes etc. 
Why does it happen? Because people 
have been allowed to occupy the land 
illegally. They have occupied the 
land which is at a low level. How many 
promises have y°u made? Now, what 
ever you may try, you will not be able 
to service those areas because you cai- 
not put sewer in an undulated land and 
you cannot drain out water from an .UIK 
dulated land easily.  

If you hive to do it, a tremenuous 
amount of cost is involveii in it. All the 
illegal factories have come up. That 
meam all the money has been put into 
the Najafgarh drain and then you say $ 
100 million is needed to elean the water 
41 the Yamuna: What is tb.is? Why 
can't we have an urban discipline? This 
does not cost any  money. 

THE DEPUTY CHAIRMAN: Mi. 
Jagrrohan, would you like to continue 
after lunch? 

SHRI JAGMOHAN : No, I will 
finish just now, if you like. 1 have got 
so many things to say. 

THE DEPUTY CHAIRMAN. You 
continue after lunch. You are making * 
good speech. The Minister will be 
enriched  by   your   experience. 

 
SHRI JAGMOHAN: I am only giv 

ing examples like that. When I say 
something, I say from experience. So, 
it gives   you  an  authentic picture. 
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THE DEPUTY CHAIRMAN; The 
House is adjourned for lunch lor one 
hour. 

The House then adjourned for lunch 
at thirtyone minutes past one of clock. 

The House     reassembled   at 
thirty-two  minute, past  two   of 

the   clock.  The 'Vice-Chairman, 
(Syed    Sibtey Razi)     in    the 
Chair. 

THE VICE-CHAIRMAN (SYSD 
SIBREY RAZI): Now, we  will 
contiaue with As discussion on 
National Housing Policy. Shri 
Jagmohan to coififats his speech.. 

SHRI   JAGMOHAN:   Mr    Vice-
Chair-mm^ Sir,  I  was dwelling upon 
the   importance of   comprehensive 
planning  and urban discipline. What I 
Was saying was that a lot of resourees 
are being, wasted because  there     was   
no    comprehensive planning  in  our 
cities,    particularly,  in other  areas  as   
a   whole.   In  fact,   what I was  
emphasising Was   that we  require a 
human settlement  policy  a ad  a policy 
of redistribution of population over  dif-
ferent medium-sized    towns, as they 
are called,   villages   and   other   
town's.   I  will again  give  one       
illustration.   The  hon. Urban    
Development  Minister,   said,   "I ant 
giving one example from Delhi;"    I am 
giving this example so that Members 
can     understand   what  I am trying    
to say. We have got the 
Ramakrishnapuram colony    It is  a     
Government  servants' colony.   Most of 
the employees residing these work in   
the     'Central  Secretariat and other 
offices. Then, adjacent to the 
Ramakrisjmapuram   colony,  there  is     
a Diplomatic  Enclave where  members    
of the diplomatic corps reside. AH of 
them have got Jrage  premises, 
sprawling ijuild-fags.   They   are   
having   cars   and   other things  at  
their disposal.  If  we had just located   
the   Ramakrishnapuram      colony in a 
place where the  Diplomatic Enclave is 
there and the Diplomatic   Enclave    in 
Ramakrishnapuram  colony area,   you 
can just missine how much saying we 
would have mstde. All the Central   
Government employes could have 
walked   down    So the   Certral 
Secretariat.  You   would not 

have operated 300 buses every day for 
bringing the  employees  to these 
places. 
Apart (ran the time factor and the 
ratigue factor there is a burden on the 
rolling stock. Due to fatigue .tartar, 
there h a lack of productivity. If we 
had properly planned this, we cause 
btyi saved a lot of jaoasy, time arid 
incre:s-od car production. It would 
have been sirrrple. That is how tins 
morey is being wasted, scarce- resc-
irces are being wasted became  of 
improper punning. 

The same  thing is happening  wi'-h regard 
to   so many  illegal  colonics.  Then, we   
have got  so many  sprawling  ffiegal 
colonies. We have to   spend a  lot      of 
mjcey fo-  the so-called development fa 
thsse   legal colonies      We Just   can-sot 
fled  the  mosey  for   this  purpose.     The 
land which  could have been a vital  as-sei 
has now become a permaneat liability for 
vhe States and the .-action as a whole. 
Then  ths environment     is polluted  and 
everything  happens.   Therefore   what   is 
required is a fresh look at all our prob-
lems. We   will have   very difficult times 
unless  we  are willing to  enforce urban; 
discipline, unless we willing to forgo wh 
may be considered temporary or narrow 
poiijtical   advantages—in  fact,   they   are 
not   advantages., in  my view;   but some-
how    they have come   to be believed as 
such.  People  are   now competing  as to 
who  can get more      things regularised. 
There    should  'be  a  very      clear  
policy adopted  by   the   Government  "of  
India that  too     regujarisation   will take 
place, no infringement of law will be 
allowed If there is  anything  wrong in the 
law. liberalise the law. Do not create a 
habit in the people to violate the la and 
then to   regularise the  violation.   Even      
the affluent class of the society  is 
indulging in  so much of  illegal 
construction. Old houses    are  being   
demolished     without proper   planning.  
Multi-storey     buildings are   being   
constructed   in     their     place. All   types  
of problems  are created  the problem of 
parking space  is being creat-all   the 
problem of Water   is being  creat-ed;   
sewage  problems  are bsing created. The  
so-called   'farm-house  culture*   that has 
come  around our   citie$-whether    it is 
Bangalore or Delhi or somewhere else--is    
bottling up  the cities   No expansion 
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ever takes place. Where will the people 
migrating go? Naturally, they will come 
and squat wherever, they get space. 
These things, may please be looked into 
more     thoroughly.       These matters 
should be accommodated in the new 
policy. It is the attitude of the Govern-
ment that needs to be changed, not only 
of the Ministry. Unfortunately, I find 
that the most important Ministry is given 
the most unimportant consideration in 
the Government thinking as a whole. 

Then,  there  is another imporant issue 
which  I  would   call   the  Human   Settle 
ment Technology. Our policy on this te 
chnology is not at all geared to deal with 
the  problems which  are  peculiar  to us. 
For example, now, in all our  poor colo 
nies,   .......(lnterrputions) ......    of spraw 
ling   aieas,    two   major     problems     
are affecting everyody living  there.   
Actually, they  are   affecting  the whole 
city.   The first one is the problem of 
energy.  They do not have any cooking 
material. They get the worst kind of coke 
and burn    it up.   When they  burn it,   all 
the  poison ou3   gases  corns  into 'he  
area.   Particu larly, in  winter, all this will  
be   done. And they will get  all   types ot 
respira tory and eye diseases and  so on.  
Tt wid pollute the entire area and the city.   
You will   get  diseases.   In the morning,     
in these   colonies,   there  is  the prolem  
of defecation. People go and defecate    is 
the open.They spread another type of 
Insanitary condition in the illegal colon 
ies.     About   66   per   cent the  Capital's 
population is   like this.     In the  Walkd 
City, in every street, 'aagittis' are burnt. 
They  emit poisonous gases. About 19 
tonnes of soot is produced every day in 
Delhi. So, i am suggesting that we should 
give,  this  task to our scientists. In all 
these poor colonies,  human waste   could 
be accumulated and converted into energy 
and that  energy can   be given to  them 
at  a  very low cost. And you will not 
require an  army of sweepers. If energy 
can bo obtained from 'gobar' gas, we can 
get  energy   from      human   waste   also. 
There is the technology for  it.   But our 
technology is  not geared to do research 
in this direction. If our  tech nology      is        
geared    to     research. 

I am  quite      sure  that within 5-10 
years,   the  problem  will   be  solved.     
If we can we will see to what ex-tent  we   
<an     revolutionise    the    whole thing. 
Living  Condition*  can be  improved.     
The environment can   be tremendously   
improved.  Sanitary  coniEtrons  in the 
city can  be   improved.     If     people 
come from outside,  they  see ous   people 
defecating.   They  say,   "Show me   your 
cities, I will  tell you  about the ctitural 
aspirations  of   your  nation."   Wact   im-
pression are we creating? If you go by 
train, you can   see open  defecation,     it 
you go by place,  you  have  the  bid-i.it 
problem.    All  the slums are arcund the 
airports.     What   we  have   to  do is.  we 
have  to   reorient  our   thinking  and   s-e 
what our problems  are a°d   concentrate on 
whatever resources  we have   got..-What 
ever    technological  knowledge    We  
have got,  we should concentrate  that   
around those problems and I  am    quite      
sure, India can find a solution.     If India 
has anything by way of a special asset,     
it is the power of the Indian mind.      The 
Indian mind, at one  stage, produced the 
greatest  (hougjits  in   the would.      Why 
can't  we produce  a  simple    technology 
which will revolutionise the pattern   of 
living in our  country? There  are many 
other aspects of this technology      This 
human settlement technology will   enable 
use   to build  houses at  a cheep    rate 
Why can't ws have graceful, small, little 
clusters of colonics e everywhere? You 
cEn do that.      We can innovate 
ourselves a road   construction pattern,   a 
water   supply  pattern,   a   sewage  
disposal   pEtma and an energy generation 
pattern     It is not at all difficult. It is sot 
there     bell cause nobody applies his 
mind  2~3 we are just  following,   like  a  
herd,  an im-mitative policy and we  are      
.spending lakhs and lakhs of -rupees on 
the special flush system, other system and 
so     on But  if his  type of concentration 
is  dene. a lot can be  achieved.      The    
Ministry can't  do it.     It  "is trie 
Government   of India  as  a whole,  
which  has  to      say that   this  is the  
technology policy   and a   component   of   
the   technology   polie-y will be  greared 
'towards tk*t  direction. 
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[Shri Jagmohan] 

Then, the other thing is tie urban 
administration. It has become now so 
complicated. The cities are just like 
States. 0% crore population was the 
population of quite a number of Indian 
States in 1947 and they are confronted 
with all types of problems, the identity 
problem and so on. To govern these 
cities effectively, you require a special 
cadre of administrators, who b~ve 
insight into the problems that are 
emerging, who have got experience and 
v,i:o can devote sufficient time to 
understand the problems and tackling 
those problems, and for dedicating 
themselves to the problems, a sort of 
missionary zeal is required. But, this 
institutional fe.mework that we will 
have under the lo^al bodies amendment 
now, is quite okay. But, unless you 
provide the proper tools for that 
institution, the tools which have 
actually to deliver the goods nothing 
will come out of it. After all our 
institutions have a proper structure. But 
the point is, it is at the service-oriented- 
level that you require a change, that you 
require a different type of   motivation. 

Then, let me come to a little sensitive 
point, that is called "the elected repre-
sentatives''. Now, what are the elected 
representatives doing in the local 
bodies? I am sorry to say that the study 
will show that they are making a 
negative contribution instead of a 
positive one They are busy either in 
getting illegal construction done or they 
are busy it getting the illegal 
construction regula rised. Most of them 
are not making any positive 
contribution. .1 will say what Gandhi Ji 
used to say to the Municipal 
Councillors.' He said: '"If tht Municipal 
Councillors want to be real Municipal 
Councillors, then go and pave the 
roads, clean the streets. This is yout 
service in the Municipal Committee 
and this is the job orientation." Who is 
doing that? What is the motivation 
now? When Sardar PateT was taken ill 
and when he knew that his days were 
few in this world, the Bombay Muni-
cipal Corpowtiou gave a civic reception 

to Sardar Releer and after he spoke, 
somebody asked him; ''What do you 
think is >cur greatest contribution to the 
country?" Everybody thought that he 
would say tie integration of the States 
and ctner things. But he said: My great-
tesi satisfaction wnioh i got was when I 
was working as the President of xh» 
Ahassdabad Municipal Committee be-
cause it was at chat time that I could 
serve the people in the- streets, it wu 
heti that I could wipe the tears of the 
people who were suffering due to snort-
age of water, insanitary conditions, and 
I got the greatest satisfaction out of it 
than I have got. by serving in the 
capital." Where 'is the motivation of our 
Municipal Corporation? You see, Bom-
bay was a beautiful city. The people 
loved it and fought for it because the 
personnel who were sent to those 
places, were dedicated persons. They 
had the love of the city in their hearts, 
Now, our cities have no commitment, 
no dedicated people. All are trying to 
make the maximum out of the city. So, 
you have to have not only the change in 
the administrative staff but also a 
different type of motivation amongst the 
elected representatives. There is so 
much eorruption in the local bodies. 
They have become a den of corruption. 
You go anywhere, nothing will get 
done. You know, everybody knows that 
in the local bpdies unless you bribe, 
nothing will happen. But nobody . takes 
a lesson out of it When you are working 
at a close level it is so easy that you can 
spot out the corrupt people and 
eliminate them, though sometimes it is a 
bit difficult. But at the local level you 
can always find out who is the person 
doing it-But nobody makes a lesson. 
The Britishers, after all, did hot deploy 
an army. At no time in the Indian 
administra-fiori were there more than 
1,100 ICS Officers even they effectively 
ruled the country ev's. whsn there was 
no communication such as we have got 
now. Why? Because they know that the 
Government was run by akbar, by the 
reputation of the Government, that if 
anything happened and it came to the 
notice'   they     would  be  nowhere.    
But 
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now, the reputation is difiereat. Nothing 
will take place. All that i3 required is, 
you take five per cent of ths people who 
are at the helm of affairs, point out the 
corrupt and punish them. Then 
corruption will be finished. But we don't. 
la Delhi, I know—again i give an 
example because I can quote a specific 
figure—any illegal work you do, your 
greater saviour is the court. Please go to 
administer justice. If the Administration 
does not do anything^ you will go to the 
court and get a stay order. Many people 
will come to you and say, "Sir, do this." 
You may say, "It is wrong, it is illegal, it 
cannot ba done. It is not iu the interest 
oftiu city." The man will say, *Achpha 
you do not agree. I will get sifarish. Sir, 
if you do not agree even with sifarish 
also, I will get a stay order." i know of a 
court in Delhi—I am giving an 
exampl*—which gives 1,200 stay orders 
and nobody takes care of it! Everybody 
takes the shelter, '"Since there is a stay 
order, what can I do?" If you get sn 
many stay orders, then how will you deal 
with them? The court will send thn case 
for comments and there win b* no staff 
to deal with those comments and it will 
linger on a.ad linger on. No effective 
action will be taken. Why can't the 
Government set up a judicial audit to 
find out how these courts are 
functioning? I have been clamouring for 
judicial audit. It does not mean that we 
are going to pursue it. Even a retired 
Supreme Court judge or a retired High 
Court judge can go Enough the file and 
see how they are functioning. Every, 
body won't go to the court and make an 
appeal. Everybody cannot go to the court 
to seek redress. They must s«e h°w they 
are functioning. if you have an audit of 
the working of the Governor by the 
AGCR, why can't you have an audit of 
these subordinate courts which are 
playing havee with these cities? So, these 
are the urban institutions, these aie some 
of the points which, you must look into. 
After all, policy is one thing. It is the 
implementation of the policy that 
matters. Unless there is a machinery for 
propei implementation, we will set 
nothing from  the policy.    There      are 
so many 

loopholes in the policy because of many 
other things, but even if it is a correct 
policy, how are you going to implement 
that? So, my suggestion is that we 
have to have a complete re-look at our 
planning priorities, at our implementa 
tion machinery and we have to account 
tor our special problems. At present, 
we are just following & beaten path. We 
have to be more innovative in the field 
of land utilisation, we have to be more 
innovative in evolving' a new policy 
which is suitable to our requirements, a 
policy of having a roof over our heads. 
We have to have a policy of providing 
theap civic services. We have to have 
a policy of new human settlement tech 
nology which is suited to our require 
ments. We have to have ne* urban 
institutions which are properly motiva 
ted. We have to have an urban dis 
cipline and we have to forgo our so 
narrow, petty political considerations, 
otherwise, the whole system will 
collapse, as it is collapsing, and nobody 
will gain, x y z or anybody else. 
Everybody will get submerged under that 
deluge. So, this is required. A new 
human shel ter policy a new land policy, 
a new housing policy and all these 
components have to be dovetailed and 
synthesised properly and harmonised 
properly and this Ministry of Urban 
Development hag to be given a higher 
priority, a higher pedestal than it has 
been assigned far. See the urban poverty. 
Eftiht crore people are below the poverty 
line in the urban areas. What is the fund 
that ras been proviled for the removaj 
of urban   poverty?Not   one rupee per 
head will come. Nobody goes into these 
details. The Lakdawala Committee in 
1990 said that the urban poor, was 8 
crores. Now it is much more. What are 
the funds? Our friend may raise a counter 
defence that in the First Five Year Plan it 
was 34 per eent or 12 per cent but the 
figures  which have been given now are 
for much horrifying. You will be 
surprised to see that the funds for urban 
poverty ellevatfon programme have been 
reduced. In this year's Budget it is much 
les, than what it was earlier. My dis-
tinguished  friend,   Shri      Rameshwar 
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Thakur, 13 looking at me. The urban sad 
rural problems are not really disjointed 
problems. We must eVolve an in-
wsvi.tji policy. Rural housing iss much 
acute as urban housing. Civil sanitation 
is very bIRi in rural artas. We h?.ve Wo 
cultural levels, two social isvels oad two 
economic levels both in -itiss and in 
rural areas. It is this level system which 
we have to beat both in the urtan area 
and in the rural area. Tn both the places 
the problems are getting accentuated in 
heir complevity Ec well as in their 
rmdlitude. My humble submission is 
that thess suggestion ihoulj be looked 
into in greater detail and a more 
comprehensive, constructive and 
creative policy has to be evolved. Thank 
you very much, 

THE   VICRCHAIRMAN       (SYED 
SIBTE RAZI): Shri  V.   Narayanasamy. 

SHRI JAGMOHAN; I am sorry, Sir. 
Mr. Narayanasamy, give me one minute. 
I forget to mention one point. I have read 
that provident fund amounting to Rs. 
600 crores is lying unclaimed. It means 
that those labourers to whom it belonged 
might have died and their descendants 
might not be knowing about this money. 
I would suggest that this Rs. 600 crores 
should be invested in the housing 
Scheme for the poor, particularly the 
labour class and the industrial class. In 
the meanwhile, you can locate the 
descendants. This amount can actually 
be converted into this type of housing. 
This money can be utilised for housing 
and tie housas can be given to the 
descendants of these people. This will 
help in alleviating the situation. 

THE VICE-CHAIRMAN (SYED 
SIBTEY RAZI): Mr. Narayanasamy, 
what have you decided? Have you given 
the  floor to Mr.   Shinde? 

SHRI V. NARAYANASAMY: Yes, 
Sir, if he takes only ten  minutes. 

 
"Provision of land refers and other 
relevant Acts to confer homestead rights 
on the occupants, ensure proper rehabi-
3 station of  those   dishoused by 
projects, 

THE    VICE-CHAIRMAN:  Yes, 
Mr. Shri since.   
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AmendiQSBt  to  the  Land Acquisition 
Act,  Amendment   to   the Urban and 
Ceiling Act, Amendment to the Rent 
Contisl Act, 

  
























































